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~ farmeca as OD 30tll June, 1979 
to the respective financial institutions 
and bas made a budcet provision of 
I\s. 49 crores for tbis purpose. The 
Government of Kerala announced a 
decision to waive interest on all loans 
taken by farmers owning less than 2 
hectares prior to 1st April, 1976 and 
to make good the loss sustained by 
the credit agencies on this score. The 
Government of Orissa propose to pro-
vide debt relief to farmers in chroni-
cally drought affected areas and has 
sought Central grant of Rs. 22.50 crores 
for this purpose. 

The Central Govemment is of the 
view tlhat general or a large scale 
wdte-oft of loans win have adverse 
impact on the atmosphere regarding 
re-paymeDt of loans by farmers \0 the 
ftnancing institutions, the health of the 
ftnaneina institutio.ns, and their ability 
to reeycle money lent by them to the 
farming sector. Mechanisms exist at 
present for dording relief to farmers 
atlected by natural calamities includ-
inc drought, such as, conversion of 
short term loans into medium term 
loans and even write-off of dues in 
appropriate cases. These mechanisms 
should be used to afford relief to far-
mers keeping in view the measure of 
distress 8Ild their ability to repay their 
dues. No Central grant can be provid-
ed by the Central Government to any 
State Govermnent for this purpose. 

Sale of Revolvers imPQrted by STC 

2671. SHRI F. H. MOliSIN: Will the 
Minister of COMMERC!! be pleased 
to state: 

. (a) whether revolvers were im-
ported by the Sta~ Tl'ading Corpora-
tion from West Germany and other 
countries; 

(b) whether some imported revol-
vers were .released to Delhi Rifle As-
sociatiOD 8n,d other arms dealers; 

(c) if so, what were the rates at 
which they were sold to the liUnc 
As$oCiation and to other Arms ~ers; 

(d) "i1etb.~ .32 bo,. revolvers 
have ~ reque$ted to be released 

by 1ile Rifle .t\Ssociatioll. at .. oriIiDal 
r.&es mti1'8ateQ to tlaeIa by tbe AT.C. 
for issuing them to their members 
without making prOfit; 

(e) whether it is ~ot a fa,ct \hat. 
the Rifle Association is a ~0&Pized 
institution recognised by Govt. of 
India; 

(f) what ii- the difficulty in releas-
ing to them the quantity of revolvers 
asked for; 

(g) whether many representations 
ha ve been sent to the Ministry of 
Commerce; and 

(h) what is tile Government's re-
action thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE ($tiltI 
KHURSHElJ ALAM 'KHAN): (a) -y~S, 
Sir. 

(b) and (c). No imported revolvers 
were aUotted/rel~ed to "Oeuu .ftije 
Accociation", as there is no A~iatioll 
with that name l'egiitered wita STC. 
However, import~ weapons were re-
leased to the arms Qealers r.tteNd 
with the STC on the basis of price 
fixed by the Pricing Committee of 
CCI&E. 

(d). tQ (f) .. Do not arise. 

(g) No, Sir. 

(h) Does not arise. 

SmuccUnc on lade-Nepal Borders 

2672. SHRI JA~lt .. UR 1l6IU4AN:: 
Will the Minister of FINA~ bt 
pleased to state: 

(a) whettler ranwant smuggling is 
going oJ). in. ~ween Nepal aAd Indie 
mainly througJa Joebani .nd Galgalia~ 
Distriet Pu~, Bihar; and 

(b) if so, the steps taken by Gov-
ernment to check..., it? 

THE MINISTER or STATE IN THE 
MINISTRY OF FINANCE (SHRl 
fM,WJ\J;SINGB SISCU)Ml:(a) B8portB 
.,eceived by CIovem.meJ1t do not if&dii. 
cate any large scale SJ11'''''''. _. .• 




